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Dam at Tehni (Garhwal)

1004. SHRI NIHAL SINGH: Will
‘the Minister of IRRIGATION be pleas-
«d to state.

(a) whether it is 3 fact that Gov-
ernment had taken a decision to
construct a Dam in Tehrj District,
Tehri Garhwal, U.P.;

(b) whether the work for the con-
struction of Dam has commenced;

{c) if so, at what stage the matter
stands at present and by when it is
likely to be completed;

(d) if not, whether the said pro-
Ject is being shelved; and

(e) if so, the reasons therefor?

THE MINISTER OF IRRIGATION
{SHRI KEDAR PANDAY). (a) to {(¢).
Proposals for the Tehri Dam project
and its power house were approved
by the Planning Commission in June,
1972, The preliminary works on the
project including roads, colonies di-
version tunnels adit to power house
and siripping of abutmentg are in pro-
gress. The tentative schedule date of
completion of the project is 1988-89.

{(d) and (e). In the meanwhile, the
people alffected hy the reservoir sub-
mergence have made various represen-
tationg that the dam will have adverse
environmental effects. A special team
of the Department of Science & Tech-
nology has been set up to look into
these and itg report awaited.

A Tsdt N frew gemlt & RY gw
AL yiw IeEEHETU Wy A

1005, wT TrvvEATT wnFay : wa, fuly,
TG WYY WEAY WX WA TE AT FU FAT
=¥1 %

(#) =& 1980 F AwF A w.d ¥

AT TEF A FA (HaA It § W
IAET  wrFfarT "wen feaac ¥

(=) mdfare 6F fFad 9 AT §
A smaw wew Y g

JYAISTHA 27, 1902 (SAKA)

Written Answers 106
T) T AT 9T, ANATY, =g
w7 a('rcr w1 ; W w

(v) aaa ufr & asa 7 & ofc-
arHerEy gURTC v g€ ufw wr owe-
T FYT e g ?

fufe, wrg ¥y weoit w1d Sa (st dto
fuewiaz) : (¥), (@), () W< (w) : wafqa
FASIY Ay Iaeew ALY 1 qZ WA AV
ar Y g

Difficuity to get diesel for persons
visiting Capital for short period

1006, SHR1 MADHAVRAO SCIN-
DIA. Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether it is a fact that owners
of diesel driven vehicles coming to
the Capital from other parts of the
country for short visits find it hard to
obtain the diesel as a result gf control
on the item; and

(b) if so, what remedial steps were
taken or proposed to be taken to
make it available to such owners?

THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
(SHR1 VEERENDRA PATIL): (a)
and (b). The Delhi Administration

who are responsible for regulation of
supply of high speed diesel oil in the
Union Territory of Delhi have issued
an Order gpecifying the limits for issue
of diesel to various categories of
vehicles. According to this order, all
vehicles registered outside Delhi and
entering ithe Union Terrilory can draw
supplies as per gpecified scales from
pumps of the oil companies situated
on the border earmarked for highway
traffic. These Scales have been de-
cided keeping in view the overall
availability of the product in the
Union Territory and the priorities
evolved by the Administration for dis-
tribution of the product among differ-
ent grouns of consumers. Delhi Ad-
ministration has fixed the limits tak-
ing into consideration the availability
of diesel in the State,





